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1./ 20.3.97. 7 Shri A.N. Jha, the counsel for the applicant.

The learned counsel For the ‘applicant prays

N

For tuo wee&s time to remove deFects. Allowed. List

~.

~on 10.4.97 before the Registrar I1/C for removal of defects,

/cBs/ S | ~ (V.N. Mehrotra)
Vice~-chairman
0z/10, 04. 57 ’,: “he larnead counsel for the applicant Shri

A,m.Jha prays for 10 aays time for mmoval of defgct, as
' pulﬂtea out areer item no.6 of the Scrutiny Report,
srayer allcw=d e

5

On perusl of omer nu.i, dated 21,03,1:97 it appeds

»

that the saio omer was ®mssed by the Hon'ble Bench. In

the circums tances, let the case be placed bef gre the thon!
Bench on P04.1397 for direction.

-

“matmer

3./ 22.4.97. Shri AN, Jha, the counsel for the applicant.

N

The learned counsel for the applicant states tha&m,,

' %wy B he has filed an application for condonation of delay.
Let that be kept with record and placed before me

in chamber.

/ces/ . | | (V.N. Mehrotra)
' , T Vice-chairman
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The order against which this revision
application has been filed was pronounced by

a Divislon Bencb consistlng of myself and

- Mr, K¢D.Saha (MemberaA),'since deceased. As

‘'no ofnér Membér 1s_avéiiable in this Bench, this

Ra be'put'up as soon as another Member is

available.

\\ﬁ\

{ v. N. MEHROTRA)
VICE-CHATRMAN

Shri “.N.Jha, counsel for the applicant,
On the' request by the learned counsel for the
case is adjourned to 05,02.1998 for direction.

upta) o o (V.N.Mehrotta)
Membet (A) . Vice-Chaiman

Let this matter be placed‘befoﬁe me in
chamber on 24,2. 199, |

N2 = W

( R. Rangara;an ) - : ( V.N.Mehrotra )
Member (A ) Vice-Ch&irman

This RA has been filed against the ofder

‘dated 5.10,1996 passed by ‘the Beﬁch consisting
ot me and Hon'ble K.D,Ssha, Member(A) since déceased.
A Bench consisting of the Vice-Chairman and Hon'blev
Mr, L.R K-Prasad Member (A) is hereby constituted
tor prelimlnary hearing of this RA,

List it tor preliminary hearing before the

Bench on,8th'May, 1998, along with thereppl%zjﬁﬁo

W

{V .N M&HROI‘RA)
vICE-CHAIRMAN

for condonation of delay.
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A:'rppﬁicant () [OOSRV R
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|
édvocate for Applicant () J T
"I . . \
] | o
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No__}&e of Resistry s IR : . Orders of the Tribunal
i

by the counsel for the

On the request

B j - _ a.pplicafrt place the R.A, for preliminary
f! . 1 hearing on 11.09,1998,
| l __ N
z ' (L.R.K.Prasad) (V.N.Mehrotra)
| SKI Member (A) Vice-Chairman
8/11.9.98 .. On the éieques; of the learned counsel
for the applicant 1list on 7.12.98 for
,p\re-li-minary( hearing, v AR
‘ | TENSC N el | V$§A\"
- , - SKS : ( L.R,K. Prasad ) — ( V.N.Mehrotra )
Ivle@er (a) _ Vice~Chairman

12

{L.R.K. PRASAD)
MEMBER (A)

P ... /eBs/ (LAKSHMAN JHA)
, ] MEMBER (J)




‘ S | ” «Sﬁ'llh~.
RA=7/97 ' ‘
9./ 7.12.98, None for the apolicant.

~ This case has been wrongly listediunder_the
heading offhearingj More-over, it is observed-thét vide
order dated 24.2.98, the Hon'bleg V.C. had constituted
~a Bench consisting of Hon'ble Vice-chairman and Hon'ble
Membar&(A)'éoflpfelim;nary hearing of this RA. Howeygit
the pralimiﬁany hearing has not been done so far. It
appears that th{s/application has been filed against
the'order dated 5.10.96 passed by a Bench consisting of
the then Hon'ble Vice-chairman and the then Hon'ble

Member (A), Shri K.D. Saha. As both of them are no morse

with CAT @md~a new Bench is required to be constitﬁ@ed
2 | CAT |

hy Hon'ble ‘the Chairﬁan,LPrincipal Bench, New Delhi to.
hear this RA. Accordingly, a proposal may be sent for
constitution of a Division Banch by Hon'ble the Chairman

for hearing this RA.

/c8S/ (LAKSHMAN JHA) ~ (L.R.K: PRASAD)
N MEMBER (J) . MEMBER (A)
(A C/" e ) .
N ‘
@\ Q"WMJLL’“‘ .,jﬁ,uf , - A e
he” L*’L" '+ 10/12,02,99 Shri A.N.Jha, counsel for the applicant,
l/
Z@ JOO/ZQ,Cj‘b' As prayed for by the counsel for the app-
o 'féiﬁgl/ ” licant, list on 11,03,1999 for hearing on R.A.
S o e
S , (Lakshman Jha) (L.R.K.Prasad)
éz}/v4' SKJ . Membe r%J ) Membe r(A)
ef
k C 4/
t
s (e
g.ﬂ&\
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‘RA = 7/97
Shri ﬁ.P. Dixit, the counsel for applicant.
1L/ 11.3.99. List it on 3.5.99 for hearing on RA.
/cBSs/ (LAKSHMAN 3JHA) (L.R.K. PRASAD)
‘ MEMBER (3) = MEMBER (A)
3
3.5499

Shri M,P,Dixit, learned counsel

C . -
N. for the applicant, prays for three weeks time.\
Prayer is allowed. List it for hearing on g
A A, on 6,7.,99, \
(Lakshman Jha) (L.R.K.Prasad) ‘ -
Member(Jd) © ' Member(A)
v .| 13/06.07.99 &hri mM.P.pixit, counsel for the applicarnt.

gk On request of the counsel for the
applicant, list this matter after three weeks hence
on ¢1,07.1999 for hearing on R.A,

AY

(L.R.K.Frasad) (s.hardyan) S
5xXJ | Member(a) . vice-Chairman
“ N . " .
14/22,07,99 Shri M.P.Dixit, counselfor the applicamnt,
On request, twox weeks time is allowed,
teup on 10,08,1999f0cr he;aring on R.A,

‘\\_}\_{-—% e /}’V/
(Lo Re Ko Prasa;i)z > (S.Narayan)

SKJ Member (A) Vice~Chairman




15/10, 8,1999

MES,

16/6.9.,99

AKJ

17/13.9.1999

MES, -

'18/11,10, 1999

MBS,

" 11,10, 1999, S ‘
( BakshrﬁaMé ) T

. .
Shri A. N.Jha, proxy counsel for the applicant,

On the request made on behalf of the
learned counsel for the applicant, list it for

hearing on,R.A; on 6.9, 1999,

: :éfQKW' ‘ fo 3
( Lakstman Jha ) . ,h(thﬁﬁﬁ)
Member (J) Member (A)

Sh. A.N.Jha, counsel for the applicant.
On the request made by Sh. A.N.Jha, let it be listed

for hearing on RA on 13,9,99 . r
(L.oHA) ..+ (L.R.K.PRASAD)
"MEMBER (J) MEMBER(A) .
o . . . . . : ‘ - (
Shri M.P,Dixit, counsel for the applicant.

On the redquest of the learned counsel

for the applicant, list it for hearing ony

\

‘( L.R, K, Prasad )
Memker (J) -~ Membker (A)

A

" " Shri M, P,Dixit, counsel for the applicant.

equest of the learned counsel

nt, list it for hearing on 25,11,1

( L,R.K, Pras
Member (




‘o : -
19/24@11, 1999
S

MBS,

/c8%/

<1/12,01,2000

/tes/ (4. HMWNGLLANA)

R, A, ~7/97

Shri M,P,Dixit, counsel for the applicant,

On the request of the lex ned ccunséllfor
the applicant, 1ist it for hearing on 4,1, 2000, '

Y/ poe
(Emﬁg%m) ' ' : ( L.R.K Prasad ) £ﬂ>
, . Member (J) . Member (A)

S ' . VNN
20/04.01,2000 For want of time, the hearing on R.A, /fM”J\

is adjourned to 12,01.2000, -~
~(L.Hningliang) (S.MNarayan)
SKJ Member (A)

Vice»Chai;man

Shri M.P.Dixit, counsel for the applicant,
On request, put-up after three weeks hence = - -

09,02,2000 for hearing on R, A. M

(v ) : (s .Nafayan) | N\
(L.gg%gg%%%sa) : Vice.Chairman

SKI

22./ 9.2.2000,

Shri A.N. Jha, the counsel for the applicant. e

In the light of the submissions made by the

counsel for the applicant, let it be listed along with |

o
INGLIANA)

- (S. NARAYAN)
MEMBER (A) VICE=CHAIRMAN

0A-299/95 on 15.2.2000.

(L.

23./ 15.2.2000,

Shri R.K. 3Jha, the counsel. for the applicant.
Heard learned counsel for ths applicant. Let it
be placed before us by circulation in the chamber.
(5. NARAYAN)

-t MEMBER (A) VICE-CHAIRMAN
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24/27.4 .2000

o On perusal of the record ,the 1nstant
o Review Application appears to be obviously
- time.barred and apart from that there was
\‘.‘._\ " no meterial which may werrant admission of
; the R.x. Hence it has to be dismissed.
~ 4

B ~ vice-Chairman .
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